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THE GAZE'I*IE OF ]NDt.1r Jr\NUl\tt)

MINISTRY OF HOME AFFA}RS

Ncu, Dclhi. ihc :8rh Dcccmbcr. t999

i. :()00/ f,\USA tB. l92t lp,.x r It_l.rc. _tir.)

G-S.R. 9.-ll cr-crcrs:c of the powcr: colfcrred
by sut-sectiol (.1 ) and clause (a.) af sub-section (2)
of section 139 of lhe Naticnal Security Guard Act,
1986 (47 if 1986r, rhe Centrul Goveirmenr herebv
inakcs tire lo.llowing rul,js rcgulating the merhod oi
recrurtsrcnt to lhe post o[ Senior Pelsonal Assistant
in thc National Security Guard. Ministrv of Homc
.,\ li rirs. namcly :-

l. Short title and connencement.-( I ) These
rules may bs callco the National S€curity
Cuard, Senior Prrsonal Assistant (Grouo
'B' posts) Recruitment Rules, 1999.

(2) Thel, shall comc into force on the date of
. iheii publication in thd Official GazeIte.

l. Nrrmber of posts, classification and scale of
r,ay.-The number of tlre said post, its classifrcation
InC the scalc of pay atiached therelo, shall be as
specified in columns (2) to (4) c,f the Scheduls
inne,\ed to these rules.

the courmencemeur of thest ruies shgll be deemed t,
have heen appojnlcd into tbat post.

-5. Dis.l ual!ficai it,n.- .r\-o pcrson. 
-
or contracted i
having a spcruv

3. Metbod of rccruitment, age-limit and other
qualifcations.-The method oI recruitmenr to the
,aid post, agelimit, qualitications and other matters
rclating there to shall be as specified in columns (5)
to (14) of the said Schcdulc.

4, Persa)n appoinlsd t tli; cwirmlricaio€nt of thc
rules.-The person holding the post of Senior pei-
slnal Assistant in the liational Security Guard, at

(b) who, having a spouse liying, has enterec
ir)to or co:tiracrcd a nri,rri-age witb ani
per:-on, lone lir.c shail Ue cti]ettc for if
pointment to llte said post : -

PIovid! rhat thc (cn:ral CovernnteDt nav- ii
sxtrsiL'd- t.\i':r srrch raarrirge is permissibic unddi thc
pcrsonal law applicable to such p€rson and thc otherf r:' io_the nrorr;agc and !hat ihare are olher qrounds
ror so d('rng, e\empt any p(rson from the oirration
rrf rhis rulc.

0. Potrlr ro tclax.- -Whcle the Central Govcrn-
ment is of.thc cpinion thar it is necessary or expedient:o to.do. ir nral hy urdcr, ft,r rcasons r:o Ue rctoracOIn w.niirlg r:rrJ ig co:riuit.riion rvith thc Uni..ro public
S+rvirc Conunission, rclax anr, of Ge proririo* 

"i15ese rules uilh respect to anv cl ss oi category of
pirscDs.

7. Saving.-t iothin!: in these rules shall allect rc-..irvalions, rejaxarion of agc-llmit and other con-
eessrons -rcqurrcd to be provided for the Scbeduled
Castes. thc Srheduled Tribes Ex-seMcernen ini()th--r spcl.i.ri c.riiBur'ics oi pcrsons in accordance wi:h
the ordcrs issu.:d by tlte Cenlrol Government from
trnlc to trnrc ln this rcgard,

SCTiEDU LE

Senior Personrl
Assistant

l'r General Central
(One) Service Group'B'
( 1999) Gazetted, Mitisterial
*Subject to variatron
dependent on rvork
load.

Rs. 6500-200- 10500/ - Not appiicablc

Whettrcr bcnelir of added years ot
service admissible under nrle 30 of th(
Ccntral Civil Selvic$ (Pension )

Rulcs. 1972

,\gc linri{ tor direct recruitment Educarional and orher q iralicarfiions
required lor dirr'ct recfu,t.

{6) (l)

(a ) who has ,:;'r.crid i0to
ntarriagc wit|1 i1 person
hving, ot

Name of the Post ..*umber of post\ Classification Scale of pa! tVhethcl Selection
Post or Noll-selection
post

(l) {7) (3) (4) 15)

1\l



r, lr:.11 l . i:.j i/a.\-: .-d.,v-l!ioi:li,
,1r:r-l,,rc.r:ir::: ;.:::ciir;-r i,,r .r
rrcruils \iiil aDpll/ iu tllc uir5e oi

Pfcl!r1O!ar\

(9)

Not, uppl;cibir

i lo;

ivlitiioJ oi ricrLtrtmcnt wbetlcr br
Lr.;(Li r(Jruitmcnl or b; plomoriorr
i!r by dePutatjon .,absorptilrD and
pcrcailtilgc of the vacaltcics 10 I)c
lillcd by various methods

(ill

Nor ap2licahic By deputa:iou

ln clse of rcc;uitnrcnt by pornorion, dci: utat ic.n '

absorption. gradcs from i.. hich pronrllio'r
dcDul aticD /absorDtion to be madc

If Departmentai Promotion
Conmittee exists wbat is

its Composition

Circumstances in which
Union Public S.-rvict
Commission is to bc
consulted in making
recrullncnt.

(12) (13)

Deputaticr)
Omcers und!'r th1 Ce,'itral

Not applicabic
Gor'<rnnc.nt

a) (i) hoidir:g analr.)gous posts ir rcgular trasir: or.

(ij) ri,ith rhi'ec )ears! icgui3r s.rvice ilr the posti
in the pay :calc of Rs. 5500-9000i- or equiral€or; er

(iii) \yith six Ycars, rcgular service ilr posts in th€
pa1, sc.ale of Rs. 5000-8000,,- or cquivalelt; aud

(b) possessing five years. experience in stenographic work
(Hindi/English).

(Thc period of deputation including period
ol deputation in another cx-cadre post hcld
inimediately precceding this appcintment in tbe same
or soinc oth;r Jrganisation departmcnt
ofthe Central Goyernmeflt sh2ll
orCinarily nol excced tllrce years. Tire iiraximum
age limrt for :Lppointment in deputation shall be not
ex;eeding 56 Years as on the closing
date of the raceipt of applicatious).

( l4)

Consultarion rvith Uniou
Public Service Commission
not necessary-
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